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COUNCIL OF STATE.
Tuesday, the 12th February, 1924.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

THe HownaH-BoMBAY PosTAL EXFPRESS.
81. Ter MonNouraBLE M. PHIRQZE C. SETHNA: Wil Govern-
ment state—

(@) if the report in the newspapers is correct that the Postal Express
, from Howrah to Bombay, which was done awaz with ab
e

the instance of the Inchcape Committee, is to started
again from February; -

(b) if the reply to (a) is in the affirmative, the reasons for the
change; -

(¢) if it is proposed to run a return Postal Express from Bombay
to Howreh and ulso any other Postal Expresses; and

(d) the cost of whatever Postal Expresses are proposed to be run
again?

Tur HovouraBue Mr. A, H. LEY: (a) It is not quite correct to say
that the Postal special train from Howrah to Bombay was abolished at
the instunce of the Retrenchment Committee, which made no such recom-
mendation. It was however decided to abolish this special from the first
weck of April 1923 us a meusure of economy. The report in the newspapers
about the re-introduction of this special is eorreet.

(b) The present arrangement which involves making up the ordinary
Bombay Mail train leaving Howrah on Thursday in two parts, one part
to run to Victoria Terminus and the other to be diverted from Kurla to
Ballard Pier is extramely inconvenient and has led to the detention of the
mail steamer. There has also been curtailment in the hour of posting both
in Calcutta and at all places from which the foreign muails used formerly
to be conveyed by the Postal Special.

(c) The Special train from Bombay to Howrsh in conneetion with the
inward foreign mails was never abolished and is running now. There is
no intention at present of introducing any other Postal Express.

(d) The cost of rumming the Howrah-Bombay Postal Express is
Rs. 1,05,086 a year, as against expenditure in the cost of conveying postal
vans hy the ordinary trains amounting to Rs. 69,798 per annum.

Tne HoNourasLE MRr. LALUBHAI SAMALDAS: Will the Honour-
able Member kindly tell us.the average annual income from the Postal
Express?

Tue HoNovraBL Mr. A, BB, LEY: It is not a question of income,-it
is a question of expenditure.

. ( 149%) A
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Turk HoxovrarLk THE PRESIDENT: The Honourable Member, 1
think, said that there is no income from the Postal Express.

TREATMENT OF ASIATICS OTHER THAN JAPANESE IN INDO-CHINA.

82. TrE Ho~Nourare Mr. PHIROZE C. SETHNA: Will Govern-
ment state—

(a) if it is correct that all Asiatics, including Indians but excluding
Japanese, when they proceed to Indo-China are required by
that Government to give thumb and finger mark impressions
of both hands and they are also required to have on their

person their permit to go about in the country and are other-
wise liable to imprisonment;

(b) if the same conditions at one time applied also to the Japanese

- but they have been subsequently excluded whilst restrictions
against Indians still continue;

(c) if the Japanese have been excluded because the Japanese
Government retaliated by compelling Frenchmen entering

Japanese territory to have the impressions of their feet
taken? .

Tae HoNourasLe MRr. J. . THOMPSON: The Government of India
have no information, but endeavours will be made to obtain it.

AcquisiTioN oF LanNp By INDIANS IN HoNGKONG.

83. Tar HoNouraLe Mr. PHTROZE C. SETHNA: Will Govera-
ment state—

(a) if it is correct that within recent years no Indian is allowed
to own land or erect a house on such land on the topmost
parts of the hill known as ‘‘ The Peak *’ in Hongkong with-
out the permission of the Governor; and  °*

(b) the number of Indians who have applied for such permission
since the rule came into existence and the number of cases.
in which the permission was granted or refused?

TREATMENT OF INDIAN ViISITOR8 TO CEYLON.

84. Tee HonNouraBre Mr. PHIROZE C. SETHNA: (a) Are Govern-
ment aware that, whilst considerable latitude is shown to other visitors-
by the Ceylon Government, even very respectable Indian visitors on land- -
ing in Colombo are thewnselves and their luggage searched closely by the
police and subjected to considerable annoyance and indignities?

(b) If the reply to (a) is in the affirmative, will Government state what
action they propose to teke to ensure equality of treatment to Indian
visitors to Ceylon as is extended to Europeans or Japanese or others?

Tae Honouranie Sir NARASIMHA SARMA: With your permission,

Sir, I will answer questions 83 and 84 together, if the Honourable Member:
has no objection.

Government have no information regarding either mattar and have re-
ceived no complainis. '
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Tue HonNouraBLe Mr. PHIROZE C. SETHNA: Will Government Lg
pleased to state if they have received a complaint from s prominent silk
merchant of Bombay in regard to the indignities to which he was subjected
when returning from Japan to Bombay vid Colombo?

Tur HonourapLe SiR NARASIMHA SARMA: My attention has not
been drawn to it, aud, if the Honourable Mcmber furnishes me with the
information to which he has referred, I shall certainly look into it and see
as to whether n case can be made out for instituting a further inquiry.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tae HonouraBLe THE PRESIDENT: There is a message from the
Governor General :
“ In purauance of the proviaim-w of sub-section )S) of section G7A of the Govern-

ment of India Act, I hereby direct that the heads of expenditure specified in that sub-
section ahall be open to dixcussion in the Councd of State when the Budget sa under

consideration.
(Sd.) READING,
Governor General.”’

INDIAN COTTON CESS (AMENDMENT) BILL.

Tue HoxounanLiz SiR NARASIMHA SARMA (Member for Educatiou,
Health and Lands): Sir, I beg to move :

* That the Bill to amend the Indian Cotton Cess Act, 1923, for certain purposes,
as passed by the Legislative Assembly, be taken into consideration.’”’

It is, Sir, a very short Bill, and the objects thereof have been explained
clearly in the Stateinent of Objects and Reasons. Experience in the working
of the Indian Cotton Cess Act has revealed two defects. 1t has been pointed
cut to the Government of India that the cotton excise officers, in the presi-
dency of Bombay, are under the Collector of Customs, Bombay. It will
be convenient to continue to administer that department in the mannsor
heretofore in vogue in that presidency. Clause 2 (a) makes provision for it
and expands the deiinition of ‘‘ Collector "’ in the present Aet. It has also
been brought to the notice of Government that by an oversight cotton ex-
ported from India to foreign territories cannot be taxed under the Cotton
Cess Aot, and power has been taken, therefore, to include that cotton for
the purpose of the levy of the cess. The Indian Legislative Assembly has
had the matter placed before them and has unanimously passed the Bill.
1 move that the Bill be taken into consideration.

T Hovovkasre e PRESIDENT : The question is:

“ Thet the Bill to amend the Indian Cotton Cess Act, 1923, for certain purposes,
as passed by the Legislative Assembly, be taken into consideration.’’

The motion was sdopted.

Tnr Hoxourasre Sim NARASIMHA SARMA: 1 beg to move that the
Bill, as passed by ihe Legislative Assembly, be passed.

Trr Honovrasuk tnE PRESIDENT: The question is:

““ That the Bill to amend the Indian Cotton Cess Act, 1923, for certain purposes, as
passed by the Legislative Assembly, he passed.’

The motiorl was adopted.
° . A2



RESOLUTION re RECONSTITUTION OF THE NEW CAPITAL
COMMITTEE, DELHI, WITH A NON-OFFICIAL MAJORITY.

Tne HoNourasLe Mr. 8. VEDAMURTI (Burma: General): Sir, I beg
to move the Resolution which stands in my name. It runs as follows:

¢ This Council recommends to the Governor General in Council that the New Capital
Committee, Delhi, be reconstituted with non-official members in the majority."

Sir, the questions that I asked:in this House yesterday in connection
with the Delhi New Capital Committee and my Resolution thereon to-day
are intended to show the defects of an official body like the New Capital
Committee and the necessity of non-official representation on it. I shall
prove to this House from official records themselves the benefits that would
have accrued,—and, in my opinion, that would still accrue,—by the associ-
ation of non-officials on that Committee. The history of the New Delhi
Capital Committee i. as follows. The foundation stone of the New Capital
was laid by His Majesty, the King-Emperor, on the 15th of December 1911.
According to the first estimate made in 1913, the expenditure was to be
Rs. 10,50,00,000. The Government of India reduced it by more than
a crore to Rs. 9,17,00,000. It was afterwards admitted that the sanctioned
amount was only a rough one based on insufficient materinl. In 1921, a
revised estimate was submitted amounting to Rs. 12,92,00,000. The Gov-
ernment of Indian made certain modifications and it was raised to
Rs. 13,07,00,000. 'The reasons assigned for the increase were the rates f
labour, materials, plant and machinery, and freight, as_ the after-effects
of the war, and the building programme consequent on the Reforis such
as the Legislative Chambers for the Council of State, the Assembly, the
Chamber of Princes and the accommodation for Members. The money
expended on this scheme is as follows: In 1918-14, Rs. 85,00,000 was spent.
It was then that the war broke out and therc was a lull in the works.
From 1914-15 to 1919-20 amounts varying between 39 and 54 lakhs par
annum were spent. In 1920-21, 129} lakhs were spent. In 1921-22,
142} lakhs were spent. In 1922-23, 204 lakhs. Correct figures will perhaps
be found in the Budget. According to the programme, the amount that
will be spent in 1924-25 will be 150 lakhs. In 1925-26, 100 lakhs and
in 1926-27, 72 lakhs. 8ir, during sll these vears, when huge sums of
money were being spent, the power of control rested, as it rests to-day,
with an offieinl body known as the Newv Capital Committee. After nearly
8} crores were spent out of an estimatz of Rs. 18 crores 7 lakhs, the idea
seems to have dawned upon the Government that & Committee of officials
and non-officials should be appointed to inquire ‘* whether ’—I am quoting
from the terms of reference—'* it is possible to effect changes in the New
city project whigh will both lessen the cost and expedite the completion
of the work.”” Consider, Sir, that after nearly 8 or 9 years had elapsed,
that after more thuan half the amount had been spent, it was suggested
that & Committee composed of officials and non-officials should be appointed
to inquire whether wny economy was possible. We have all heard of the
familiar proverb—shutting the stable after the horse is stolen,—and here
is u typieal instance of it. However, the Committee was appointed—I
understand that was the gift of the Honourable Sir Narasimha Sarma—
under the presidency. of the Honourable Sir Maleolm Hailey with six
members, of whom four were Indians—one official and three non-officials.
I am glad to find that one of the officials is here, but I regget the absence
of the Honourable Lala Ram Saran Das who would probably have told this

(«152 ) ¢



REOONSTITUTION OF THE NEW CAPITAL COMMITTEE, DELHI. 188

" House how the Mewmbcers were ““ cabined, eribbed and confined ’ in' their
inquiry and how their inquiry was necessarily cursory. The Committee had
felt that they were appointed late in the day. On almost every page of the
Hailey Committee's report you will find expressions of regret that they
did not find certain expenditure was essential, but at that stage they could
not recommend any alteration in the design or reduction in the expenditure.
I do not kmow when the Hailey Committee was appointed but it went into
working order on November 1st, 1922, and completed its labours within
ten days, beforec November 12th, 1922. The Committee saw that they were
helpless to attempt to scrutinise the many hundreds of detailed estimates
which comprised the project. In one place the Committee say:

‘ Many of the questions with which a Committee such as ours would ordinarily
deal, as for example the question of the accommodation to be provided in the maim
building or of their designs, are already finally settled and work has progressed to a
stage at which alterations are no longer possible.”

Again,

‘“ any change made at this juncture necessitating probably the cessation of work and
the re-drawing of numerous plans would involve so much delay that the change would
be administratively unjustifiable.”

Speaking of the Government House, the report says:

‘“ We note that at the iustance of the Home Committee, a sum of Rs. 64 lakhs has
heen added to the estimate for internal decorations and for the structural alterations
necessary to enable effect to be given to the architect’s ultimate scheme for the interior.
While not convinced that the whole of this additional expenditure is essential, we find
it difficult to recommend reduction at this late stage.” ’

Then, again, Sir, speaking of the Viceroy’s Court, Great Place and Central
Vista, the Committec say:—
*“ The majority of us consider that the expenditm® should be kept rigidly within

the provision sanctioned and that no excess should be permitted even should it be
necessary to re-draw the plans to obviate it.”

Coming under the heading ‘ Local Administration office ’° under which
is included the erection of two Hostels for the Members, the Eastern and

Western Hostels, the Report says:
*“ The hostels, and particularly the Eastern Hostel, have never proved very popular.’”

Well, the unpopularity of these Hostels both in design and structure couid
have been brought to the attention of the New Capital Committee, if noun-
officials were there.
Speaking under the heading ‘ Imperial Record Office ° the Committee
say :
“ The only elaboration being a stone facade, necessitated by its position in the

Central Vista. We do not consider that any material saving is possible; the omission
of the stone facade would involve a very considerable delay in redrawing the plans for

the building." .

Coming to the main residential scheme, I can point out to the House
that, so far as accommodation of Indian members is concerned, it is most
unsatisfactory. If any one would go into any one of the rooms of Indian
officers he would find that there is no room for any guests who come in.

Under the heading ‘ Medical buildings ' the Committee say :

‘ We are of opinion that the amount of 16 lakhs allotted for a hospital is excessive.
We comsider that a suitable hospital which would meet all present needs could be
constructed for about Rs. 74 lakhs, the design being such as vo be capable of expansion

in the future if neceasary.”.
°
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[Mr. 8. Vedamurti.]

1t is when ghe Report comes to the Legislative Chambers that we
tind the greatest possible censure that this Hailey Committee can pass
ypon the Capital Committee. In one paragraph the Committee say :

~*The majarity of us believe, however, that the circular design has added both to
the cost and to the difficulties of construction, aund had a simpler design been chosen the
Legislatures could have Leen suitably accommodated possibly upon another site at a
less expenditure than the Rs. 834 lakhs provided for the purpose in the revised estimate.
Three of the members of our Committee are so dissatisfied w.th the present design that
they would be glad to see the work already done abandoned.’’

It I could hazard a guess I should think that those three members must
have been Sir M. Visvesvaraya, Mr. B. 8. Kamat and the Honourable Lala
Ram Saran Das. .

Tue HoNouraBLe Sik MANECKJI DADABHOY: Will you tell us the
names of all the members of the Committee?

Tae HoNouraBLE. Mr. 5. VEDAMURTI: Yes; they are as follows:

President.

The Honourable Sir Mulcolm Hailey.

Members.

The Honourable Rao Bahadur B. N. Sarma,

The Honourable Rai Bahadur Lala Ram Saran Das,
Mr. B. S. Kamat,

Sir M. Visvesvaraya,

Mr. Thomas Smith, and’

Mr. A. W. Dods.

"Tre HonNourasLe Sik MANECKJI DADABHOY: What was the
number of non-officials?

Tae HonouraBLE MR. S. VEDAMURTI: My impression is that three
were non-officials.

‘THE HoNovrABLE MR. A. H. LEY: There were five non-officials and
two officials.

TaE HoNouraBLE MR. S. VEDAMURTI: Later on, the three members
who desired a complete change both of design and site fully realised that
only by special measures could the result aimed at be achieved. Fearing
the risk of delay evidently, the three members had to give way and the
Report itself says that °‘ they have reluctantly’ decided not to press the
proposal. We therefore make no recommendation for disturbing the
existing arrangements. ’’

Under the heading ‘ Miscellaneous public improvements ' the Com-
mittee remark: .

‘“ We are informed that it will be necessary to substitute some other architectural
feature in its place.”

It means in the place of the Indrapat Reservoir.

“ We are not convinced of this; in our opinién the Memorial Arch will form a
fitting termination to the Vista and we strongly recommend that any work carried out
beyond this point should be of the simp!eut and most econgmical character.’’

. .
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Well, I can go on quoting several passages fromm the Report. The only
effect, however, that has -heen given to-the report seems the omission - f
the electric generating station and high tension mains, and the transfer
of a portion of the cost of Pahargan] road to the railway. I might be
asked: What could non-officials do after all on a Committee intended for
supervising a special expert work. But here it is. This Committee say :

' We have recommended that the New Capital Committee should be kept regularly
and accurately iniormed as to the progress of the work *, : ' ’
meaning thereby. it was not done. It is really deplorable, Sir, that th=
Government of India did not grow wiser even after the Hailey Committee
report. All the estimates that were submitted to the New Capital Com-
nmittee were original estimates and, if non-officials were on it, they would
have devoted more time to scrutinise the works and they would have been
in a position to advise the Committee whether they were essential and
whether they could be done at a less cost. When it is the declared policy
of the Government of India that non-officials should be in a majority i1
local bodies, municipalities and Legislative Councils, it is but right that this
House should recommend to the Governor Geperal in Council that the
New Capital Committee, which controls the expenditure of 1§ crores of
rupees of the tax-payers’ money, should have a non-official majority on
it If my information is correct, the power of control has from this year
onwards been transferred absolutely from the Government of India to the
New Capital Committee itseif. I was given a fright, Sir, yesterday that
the Honourable Mr. Ley was going to cut the ground ugder my feet alleging
that there arc legal difficultivs in the way, that the New Delhi Committee
is an executive body and not an advisory body, that the non-officials would
have no place on it and that I have no locus standi to move s Resolution
to include non-officials on it. It must be a laborious process to him.
My conviction is that I am on as solid 2 ground as is possible, and m
impression is that the Honourable Mr. Ley sfands on very slippery ground.
However, I should like to see how he is going to prove that the New
<Capital Committee could not be re-constituted by the inclusion of non-
officials in it.

THE HoNouraBLE CoLoNEL Nawas SiR UMAR HAYAT KHAN (West
Punjab: Muhammadan): Sir, I am glad that the Resolution is not dealing
with the transfer of the Capital. Wec have at first had one Committee and
from the report that we have just had of the work of the second Committee
it appears that the former’s work has been so much disapproved by the
latter that perhaps they would like to bring down all the buildings which
are now being erected. If a third Committee is appointed, perhaps there
will be no work left for them to do. There is, no doubt, a great cry in
these days that the officials should be replaced by non-officials. But there
in one thing good about the official and that is, that he is a paid servant.
He remains present and has to work. If he does not work properly, some-
body cun ask him about his responsibility. But if there is a non-official he
may go away and may never come to work. Who is going to compel him
to do it? Sir, we are always very fond of these big Committees. But once
they are appointed they rather retard the work and do not facilitate it. (Crics
of "*No, no.””) It was only yesterday that we were dealing with a Com-
mittee, I thought that there were men present who knew their work well
and that is why they suggested that there ought to be a small committee
to carry on the work. As far as I know, it is difficult to find men who will
be prepared to give up pheir business in.order to work on these Committees
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for twelve months in Delhi. I do not think anyone is going to do it. Then,
Sir, it may be said, ‘‘why not appoint Delhi people’’? But, if we bring the
Delhi people on to the Committee, they will have their own fingers in the
pie, and I think that their lives will be worried out of them by their near
relatives asking them for jobs and contracts. I do not think control of public
funds ought to be given into the hands of those who can benefit by it.

Finally, Sir, I think that this Resolution would not serve any useful
purpose. All of us who have the good of the New Capital at heart and
like to see it finished as soon as possible desire only that all the facilities
possible should be provided. 8o we do not want to have the work retarded
by a new committee.

Tee HoNouRABLE SiR MANECKJI DADABHOY (Central Provinces:
General): Sir, I support the idea which underlies this Resolution. 1
quite appreciate the arguments that have been advanced by my Honour-
ahle friend Mr. Vedamurti in favour of associating some non-official mem-
bers in a matter like this. At the same time I do not underestimate the
difficulties on the other side. There is no doubt that the present
Committee is mainly a Departmental Committee, whose members have
special knowledge and special technical qualifications. It must also be
borne in mind that, as my Honourable friend has pointed out, there may
be a hundred and one matters involving detailed investigation and exami-
nation of estimates, and perhaps in such cases the value of non-official
assistance may not We so great as that of expert official members. At the
same time we cannot overlook the fact that in a matter of such importance:
it would give the public some satisfaction if some non-official members
possessing technical engineering knowledge were associated with the exist-
ing official Committee. The Government would lose nothing by agreeing
to associate non-official members with this Committee. Of course, as
my Honourable friend has said, his Resolution at this stage is something
like locking up the stable door after the horse is stolen. Yet I think it
will be of some value and create a good effect, and I therefore endorse thc-
idea which underlies the Resolution that some non-official members -ought
to be associated with the Committee. In the original Delhi Capital Inquiry
non-officials were associated, and I cannot understand why they were subse-
quently eliminated. But at the same time I deprecate the idea of having
a majority of non-officials. I do not think a majority of non-officials will
do any good. In my opinion there ought to be a majority of officials.
having technical and engineering knowledge and understanding the
technical side of the business, and there ought to be a few non-official
Indians possessing technical qualifications associated with them. I shall
therefore, with your permission, accept this Resolution with only a littl:-
modification, namely, that the words ‘‘ in the majority '’ in the last linc-
be omitted.

ITHE ‘HonourasLe THE PRESIDENT: Does the Honourable Member:
move an amendment?

Tae HoNourasLe Sik MANECKJI DADABHOY: Yes, that the words
*in the majority ’ be deleted. This will serve the purpose which my
Honourable friend Mr. Vedamurti .has in view, and I do not think the
Government could possibly with any show of rcason take objection to a
simple Resolution like the one which has bten moved by my Honourable
{riend.
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THe HoNouraBLE THE PRESIDENT: To the Resolution under discus-
sion amendment moved :

** That the words ‘in the majority’ at the end of the Resolution be omitted."
That amendment and the original Resolution are open to discussion.

Tre HonouraBLe MR, A. H. LEY (Secretary, Department of Industries.
¢nd Lebour): 8ir, I hope it will not be necessary for me to take up very
much time on this question. It is rather a simpler matter than the one
we were discussing yesterday. I am afraid I am in the unfortunate
rosition of having to oppose both the original Resolution and the amend-
ment, on the very simple ground that the Resolution and the amendment
seek to establish a position which is frankly unconstitutiongl. As far as
I could gather from my Honourable friend Mr. Vodamu:g's speech, it
was apparently his idea that this New Capital Committee is an advisory
body advising the Government of India, in which case of course there-
would have been a good deal to be said possibly in favour of non-officials
being represented on that Committee. I think there must be some mis-
apprehension in my Honourable friend’s mind and possibly in the mind
of other Honourable Members of this House. If they are under the
impression that this body ix a Committee advising the Government of
India, let me hasten to assure them that it is nothing ofthe kind. Incident-
ally, Mr. Vedamurti was not quite correct in his history of the New
Capital Committee. That Committce has not been in existence, as he
seems to think, since 1913 or before that. It was created in 1920. The
history of the mutter is simply this. Originally there was an Imperial
Delhi Committee appointed in 1913 for the local administration of the
work in the construction of the New Capital. That Committee did some
very useful work particularly in drawing up project estimates. It was
sbolished in 1917 because the Government of India then considered that
it was unnecessary for’ the Committee to continue for this purpose, and
its functions were transferred to the ordinary head of the local administra-
tion, namely, the Chief Commissioner of Delhi.  Subsequently it was
discovered that this arrangement, which is the normal arrangement for the
carrying out of public works, was not very satisfactory, more particularly
from the point of view of expediting the work, because it involved frequent
references from the Chief Commissioner to the Government of India in
matters beyond the powers of the Chjef Commissioner himself to settle
and frequent references also between Departments of the Government of
India concerned, more particularly the late Public Works Department and
the Finance Department. Consequently, it was decided by the Governor
General in Council that & body should be appointed ad hoe, which should
have the full executive powers of the Government of India, not an advisory
body at all. It is in fact, though not actually in name, a separate Depart-
ment of the Government of India and nothing else. (The Honourable Sir
Mancckji Dadabhoy: '* Under what law have such powers been given
to it?)"" The Governor General in Council has complete power under the
law to constitute any Department in any way he likes, I understand. That
is the position. Tt was created mercly with the idea of expediting the
work and avoiding references from the local officials, the Chief Commis-
sioner and the Chief Engineer. I can quite sympathise and appreciate
the idea that there ia a public desire, and very rightly so, that the non-
cfficial public generally should have a say in large questions of policy in
connection with the construction of the New Capital, such as the general
Jay out of the new city, designs for the main buildings, and so on. And

Vi ! °
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of course when questions of policy of this nature have arisen in the past,
recently at any rate, the Government of Ipdia have appointed a Committee
of non-officials, such as Mr. Vedamurti has referred to, known as the New
(apital Inquiry Committee. And it is quite possible that, if large questions
of policy of this kind arise in the future, Government may find it necessary
tn consider whether it is advisable to do so again. 1 rather think, however,
that it is unlikely that this will occur. As the Honourable Mr. Vedamurti
very rightly pointed out, these questions of policy, in which the public
are generslly interested, have been settled a long time ago; as he said,
the horse has been stolen. Indeed his speech seemed to e to be a general
ettack upon Government for not having appointed & Committee, such as
the New Capfal Inquiry Committee, at an earlier stage. Well, I am not
concerned at the present moment to defend the action of the Government
in the past, some years ago, but the whole burden of his speech, as far
as I understood it, was that when they appointed this New Capital
Inquiry Committee it was already too late to lock the stable door; if that
is 80, how much later is it now, now that the lay-out of the city has long
ago been settled and the buildings are nearing completion? I do not mean
to suggest in my remarks that there is not a great deal of work still left to
be done by the New Capital Committee. The work is extremely laborious
as I know to my cost, but my point is this, that the main work of the
New Capital Committee now is connected not with questions of policy of
general public interest, but with purely administrative and technical details
such as fall to the lot of any Public Works Department or any Department
of Government, in which, as I think, the public themselves are not parti-
cularly interested. I have here in my hand, for instance, a copy of the
proceedings of one of the meetings of the Capital Committee held last
wonth. This is the sort of thing that comes before it. I will take the
questions one by one as they arise: .

_ Banction to an estimate for sanitary services in the north and south
blocks of the Secretariat;

sanction to an estimate for sewage disposal works, percolating filter,
settling tanks, distributing pipes for percolating filters;

sanction to an estimate amounting to so much for constructing a silt
and flushing tank on the main sewer near Delhi Gate;

sanction to an estimate amounting to so much for providing water supply
-and hydrants for syces’ quarters, stables and coach houses;

note regarding the execution of an agreement with a temporary
Engineer; '

_note regarding an extension of an agreement with an Architect;

sanction $0 an estimate amounting to so much for wiring for clectric lights
and fans;

supplementary estimate for installation of gas plant; estimate amounting

to so much for filtered water supply for boiler feed, and supply of the
Staff at Wazirabad.

It would weary the Council to go further through these details.

1 submit that these are the kind of administrative and technical details

which are the ordinary work of a Department of Government, and

it is, s far as I can see, an unheardof procedure thet they should

be decided by a body on which non-officials are represented. And,
. o ' -
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-after all is said and done, if there is any desire that the public should take
part in, or express their opinions on, matters of this character, the consti-
tution as it exists at present affords smple opportunity for ventilation of
¢pinion in these matters: questions can be asked, and are asked, in this
House and in another place; Resolutions can be moved and are moved in
this House and in another plact, and also 1 may remind the Council
that we shall shortly be electing a Standing Advisory Committee for the
Department of Industries and Labour, to whom the Honourable Member
in charge of the Department will be at liberty to refer any questions of
policy. I submit, Sir, that this is the ordinary procedure, and that the
wonstitution, as it stands, affords ample opportunity for the expression of
public opinion on questions. of this hature, I cannot agree, Sir, that therc
is any more reason for emploving non-officials in this New Capital Comn-
mittee, which, as I say, is in fact a Department of the Government of
India, than there is in employing non-officials in any other Department
.acting in an executive capacity. Clearly, therefore, I must oppose the
ilesolution as originally moved and the amendment.

Tur HonouraBLe Mr. PHIROZE C. SETHNA: Who do the Com-
mittee eonsist of? :

Tee HoNouraBre Mr. A. H. LEY: T am sorry I forgot to mention this.
The Committee consist of a Member of the Viceroy's LExecutive Council,
namely, the Member in charge of the Department of Industries and Labour,
the Chief Commissioner, Delhi, a Secretary to the Government of India,
that is mysclf, the Consulttng Engineer to the Government of India, the
Chief Engineer, Delhi, and a representative of the Finance Department,
Mr. Brayne.

Toe HonooraBLe Dr. S1R DEVA PRASAD SARWADHIKARY (West
Bengal: Non-Muhammadan): Sir, this, as the Honourable Mr. Ley has put
it, is strictly a constitutional question, and those who want to advance consti-
tutional progress must yield and obey where such questions are raised. I
think, therefore, after what the Honourable Mr. Ley has explained to the
House, thnt we must recognize that the Committee, which is really a part
-of the Department, or rather representative of several Departments,
cannot be fittingly associated with nou-official Members. I am glad the
Honoursble Mr. Ley has mentioned the near future formation of Commit-
tees to be associated with a Department like the Department of Industries.
If this Department is not behindhand in accepting the advice of non-official
Members, I do not think that the departmental Committee, if there is a
onse made out for it, would refuse such assistance. 1 think enough of a case
has been made out by Mr. Vedamurti for such association, this will be borne
out by the personal knowledge,of those who are watching with interest,
sometimes keen personal interest, the progress of work in Delhi; I think
onough of n case has been made out for association in some shape of non-
ofticial Members with this Committee. Therefore, if it is in order, I would
ask permission to move an amendment as follows:

‘ That-after the word ‘ Delhi ’, in substitution of the words, ‘ be reconstituted with
non-official members in the majority ’, the following words be added, namely, * be
a;s{:ﬁa«'l':n its work by an advisory Committee of non-officials till the work is com-
pie .

This departmental Committee, or, more strictly speaking, this represent-
ative Committee of several Departments will, 1f this amendment is carried,
te assisted by an advisory committee of non-officials,—I will not say non-
«fficial members—but of non-of’ﬂcials.. There may be Delhi people with
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axes to grind such as the Honourable Nawab Sir Umar Hayat Khan has.
clluded to; I am afraid in this imperfect world of ours, there is a lot of
rusty axes always waiting to be ground, whether officials or non-officials.
control the thing. Those who have got to administer the Department in
question must see if they can that the number of these rusty axes are ns
fow as possible, but there will be some of these anlways and no one can
prevent it, whether cfficials or non-officials control the situation. Non-offi-
cials on this score should not be barred out. There are men in the Punjab,
Sir, like the Honourable Lala Ram Saran Das—who is not here to-day—
who, 1 am sure, would be sble to give time if there was a Standing Advisory
Committee like this, and even birds of passage who for three months ia
the year have to put up with all sorts of conceivable and inconceivable
inconveniences and difficulties may be able to give some slight assistance
and advice that may be useful to the Department itself and to this Com-
mittec that takes the place of several Departments. From all these points
of view, Sir, I think the House would be well advised if, conceding and
accepting the prineiple, as the Honourable Sir Maneckji Dadabhoy has doae
and as the Honourable Mr. Ley has also done, the House were to consent
to the association of such a non-official advisory Committee with the New
i'apital Committee. I do not want to go into details; I think everyone of
us, if he had his way, could spend not & quarter of an hour but hours in
detailing the various matters to which they would like to call attention
in the development of the New Capital. It would be useless to do so and
we have now passed that stage. No onc, and in particular Sir Umar Hayat
Khan, need he apprehensive about the question of transfer of capital being
re-opened. I think we have also passed that stage. We are now loyally
sefitling down in trying to assist the Government and the depgrtments with
our advice, if it is worth having, and letting the thing progress as quickly
as possible. I therefore, with your leave, move the amendment and I hope:
it will commend itself to the House.

The HownounasLe THE PRESIDENT: Will the Honourable Member

hand in at the table the wording of his amendment? Meantime the debate
will proceed.

Tue HonouraBLe Mr. PHIROZE C. SETHNA: Sir, the Honourable
Mr. Ley has explained to the House the Government view in regard o
this Resolution. The explanation that has fallen from him is certainly
very lucid. It would mean that the executive Committee which the
(Government have appointed would have to take action from day to day
and in consequence of that, if any non-officials are added to that Committee,
their presence would be necessary, I suppase, almost every day or at least
once s week, in which case the choice would necessarily be restricted to
people staying in Delhi. There are however many matters,—important
matters, matters of pnnciple, matters of opening of new roads or something
out of the ordinary,—in which advice might he taken of non-officials. With
that view, I think the Honourable Sir Deva Prasad Sarvadhikary’s amend-
ment ought to be acceptable to the Housc and, if I support it, I do so with
the knowledge that there does prevail a similar practice in at least one
Provincial Government. As this House knows, the Bombay Government
have undertaken a huge scheme for the development of Bombay City. This
schemc involves nearly as large an expenditare as does the expenditure
New Delhi. When that motion was brought forward before the Bombay
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€Council, for having a depsrtment of Development Directorate, I happened
10 be a Member of that Council. I raised then this very point which my
Honourable friend Mr. Vedamurti has rased here to-day. 1 suggested that
non-officials might be associated with officials in the discharge of the work
-of the Development Directorate. Before that, 1 may reminda my Honour-
able friend Sir Maneckji Dadabhoy, who said that the Government of India
could not delegate their power to 8 Committee, that I believe the Bombay
{yovernment informed us they had the right to delegate their power to
the Directorate of Development of the city. of Bombay. The Government
of Bombay refused to have any non-officials to help the Department, but
they did accept to an extent the suggestion that fell from me and appoint-
ed an advisory Com nittee which still continues, :Therefore, Sir, I think the
amendment of my Honourable friend Sir Deva Prasad Sarvadhikary, if I
may say 80, is exactly on the lines of what does exist in regard to a very
big development in one of the Provinces—a development wnich will cost
the Bombay Government as much as New Delhi will cost the Government
of India. Consequently, Sir, 1 have much pleasure in supporting my
Honourable fricnd Sir Deva Prasad Sarvadhikary’s amendment.

Tue Honovraprk g PRESIDENT: Before 1 put the amendment
formally, 1 should like to inquire from the Fonourable Sir Maneckji
Dadnbhoy whether, in view of this amendment, he desires to ask for per-
mission to withdruw his sinendment.

Tue HoNourasLe Sm MANECKJI DADABHOY: When I moved the
amendment, 1 was 2ot aware of the constitutional position of this Corn-
mittee. 1 did not Inow then that it was an administrative body forming
simply o departinent of the Government of India and that the powers of
‘the Government of Tndia had been delegated -to that Committee. In view
of the very lueid explanation given.by the Honourable Mr. Ley, I am pre-
pared to withdraw my amendment with the permission of the Council in
favour of the amendment proposed by my Hounourable friend Sir Deva
Prasad Sarvadhikary.

The amendment moved by the Honourable Sir Maneckji Dadabhoy was,
by leave of the Council, withdrawn,

TRE HoNouraBLE THE PRESIDENT: The amendment now before the
House is:
" After the word ‘ Delhi’ to the end of the Resolution, the following words be
:substituted :
‘ be assisted in its work by an advisory committee of non-officials till the work is
completed.” *’

That amendment and the Resolution are still under discussion.

Tue HoNourasLe Mr. A. H. LEY: Sir, if it is understood by this
amendment that it is not necessary for the Government to appoint anothar
and an additional Committee, and, if we can utilise the services of the
Committee to which 1 referred and to which my Honourable friend Bir
Deva Prasad Sarvadhikary referred, namely, the Standing Advisory Com-
mittee of the Department of Industries and Labour, which will be an
ndvisory Committee to that department, I have no objection to accepting
the amendment on that understanding. I think that was the Honourable
8ir Deva Prasad Sarvadhikary’s intention. (The Honourable Dr. Sir Deva
Prasad Sarvaedhikary: ** No, no.”’) We are going now to appoint a Com-
mittec  which will ba an advisory Committee to the Department of

* .
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Industries and .Labour and that Committee, 1- submit, 8ir,’  canhs
oqualy well advise the New Delhi Capital Committee, which is really «
part of -the: Department of Industries and Labour or at any rate on very
.mnuch the same lines. I should be quite prepared, on that understanding,
to accept the amendment.

Tur HoxourasLE Dk. Sir DEVA PRASAD SARVADHIKARY: Sir,
that was not my intention. On the other hand, I think the Committee,.
to which the Honourable Mr. Ley referred, would necessarily be one on
which people who eould always attend will not be available. And the Coin-
mittee that the Honourable Mr. Ley has in his mind would have much
more to do than they “can if the Department desires their full adviee on
New Delhi.. The Committee 1 have in view was indicated by the names
that I mentioned—men like the Honourable Lola Ram Saran Das or some
resident in and about Delhi, who would be always available.

Tue HoNovrasLE THE PRESIDENT: The Honourable Member does
not make it clear in his amendment. He had better make it clear.

Tre HoNouraBLE Dr. S;1k DEVA PRASAD SARVADHIKARY: As far-
a6 1 can see, Sir, it is clear. The amendment is for the substitution ot
the words ‘‘ be assisted in its work by an advisory Committee of non-offi-
cials till the work is completed. '’ That explains the situation entirely.

THr HoNouraBLE TRE PRESIDENT: Will the Honourable Memb:r-
pass ¢he amendment to the table.

Tre HoNouraBLE Dr. Si1R- DEVA PRASAD SARVADHIKARY : I have
added the words ‘‘ to be specially appointed. ”’

Tar HoNouraBLE THE PRESIDENT: The Honourable Member has
suggested to the House the insertion of the words *‘ specially appointed. ’
It will meet his point, but 1 am unable to agree that it fully meets
his case. As I understood his explanation of his intention, he desiris
that the members of the Committee should not only be specially appointed,
but should be persons continuously present in Delhi or be likely to be

present.

Tag HoNoUrRABLE Dr. Sik DEVA PRASAD SARVADHIKARY: That
is what I am indicating by way of suggestion to the Government. In
appointing the Committce, they will probably bear it in mind that the-
services of the members should be had who would be ensily available.

Tag HoNourasrg THE PRESIDENT: If it is a condition it should
appear in the nmendment, if it is merely an argument it need not do so.
However, I leave it to the Honourable Member.

. Tre HoxousaBre Mr. A. H. LEY: I am afraid, Sir, with this explana-
tion 1 cannot accept this cmendment. I have agreed that we should
be free to consult the Standing Advisory Committee. The question 1s
one of expediting the work as fur as possible. They are purely technical
details—nearly all of them; and, if we bave always got to refer euch
question to a particular non-official member, 1 am afraid the work will be
very. seriously deluyed. 1 sm quite preparcd to consult, whenever it ix
considered necessary, the ordinary Advisory Committee of the Department..
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Teg HonoueaBLe MRr. C. A. BARRON (Delhi: Nominated Official):
8ir, may I intervene in this debate to point out one or two. practical con-
siderations in connection with this amendment. This advisory Committee
of ton-officials which, it is suggested, should be appointed. What is it
going to do? The main lines of the work have been laid down and the
work has been proceeding on those lines for several years. The sums
12 N allotted under the various heads, sub-heads, and sub-sub-heads—

O0X. there are hundreds of them—ure all given in detail in the printed
project estimates. No expenditure can go outside those estimates without
the eanction of the New Cuapital Committee, and very often the sanction
of the Secretary of State. A large work like this cannot be altered
in any essential details from day to day. No advisory Committee could
now suggest that the main buildings should be moved to another site.
The roads, the railway system, the sewage scheme, the electric lighting
scheme, these are all big matters which take up a vast proportion of the
total expenditure, and cannot now be changed. We have already had,
as has already been mentioned by the Honourable Mover, an Advisor,

Committec. This consisted of seven Members, five of whomn were non-
officials.

Tar HoNovraBLE Stk MANECKJI DADABHOY: That is a defunct
body now.

Tre HonourasLe MRr. C. A. BARRON: It sat only last year. It went
through the whole of the project and it showed where alterations could be

made and where alterations could not be made at this stage of the
proceedings.

Tue HoxouvrasLe Sie MANECKJI DADABHOY: But it is now func-
tus officio.

Tue HonouraBLe Mr. C. A. BARRON: It may be defunct, but its
advice still remains. And as an instance of that advice I may mention
that only at the last meeting of the New Capital Committee the schems»
referred to by the Mover of the Resolution with regard to the Indarpat
Reservoir scheme came up for discussion. The House will remember that
the Advisoryv Committee said that bqyond the Indian War Memorial Arch
as little monev as possible should be spent on that area. The nrchite :t
responsible for this particular part of the work was present at that meeting,
and 1 am afraid the New Capital Committee ruthlessly threw out the
enormous amount of money he wished to spend there and out the thing
down to the absolute minimum in accordance with the advice of this
defunct Committee. My point is that we have already had only last year
this Advisory Committee composed almost entirely of non-officials. The
udvice of this Committee is being acted up to.

Tue HoNouraBLE MR. 8. VEDAMURTI: It completed its labours over
a year ago. It reported in November 1922.

Tne HoNouraBLE MR. C. A. BARRON: I accept the correction, Sir.
The Committee finished its labours about 15 months ago and not a year
ago. The difference is slight. This work began in 1913. The advies, of
that Committee is being followed as far as possible by the New Capital
Committee. I do not think that a further Committee of non-officials couid
be consulted on anything but the most trivial detuils. They would very
woon get so bored with their Work that the Committee would hardly ever
meet. . .
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Tre HoNouraBLE SIR NARASIMHA SARMA (Education, Health and
Lands Member): Sir, I did not propose originally to intervene in this
debate as my experience of the New Capital Committee is about a year
old and I have no up-to-date information as to what exactly is going nn
in the Department of Industries and Labour with regard to this particular
subject. But, having been in charge of the Department of Public Works
for some time, and having been connected with the Capital Committee,
I think I ought not to allow some observations made by the Honourable
Mover to go absolutely unchallenged, because an impressih might be
created that the Government admit that in the past their policy might
have been varied considerably if the help of non-officials had been sought
at an earlier stage when the horse was not stolen, and that it is now too
late perhaps to lock the door. I wish it to be clearly understood that the
‘Government do not admit that any very great changes would have been
possible having regard to the peculiar circumstances of the construction
which had to be undertaken in New Delhi by reason of any extraneous
assistance which could have been obtained, at any rate in the late stages
of the adoption of this scheme. Allusion has been made to a difference
of view with regard to the construction of Legislative Chambers. Of
course, the plans had been settled long befgre I assumed charge. There-
fore, I may say that I was not directly or indirectly responsible for them.
But still, having gone through the records of those dates, I must state
on behalf of the Government that the matter was very very carefully
inquired into. The different views which were expressed by certain sections
of the Committee, which was appointed in 1922-23, were taken into con-
sideration before a final decision had been reached. It was not thercfore
without a considerable discussion of the merits and the demerits of the
particular type of building which was finally adopted that the Government
had come to a decision. But it was after the most anxious inquiry and
after consulting all their expert advisers that s final decision had been
reached as to the particular type of building, having regard to the locality
in which it had to be fixed. I am not here mow to justify as to whether
that particular decision was a correct decision or not. All that I am
trying to insist on is that the opposite view, which could have been put
forward, has been put forward andyit has been anxiously inquired into
and the Government have felt that there was no alternative but to adopt
the proposals which their expert advisers had put forward, and that it was
the only possible and feasible scheme under the circumstances in whicn
the construction had proceeded up to that point. Various points of detail
might have been possibly altered with reference to the accommodation
which has been provided in the various buildings in Raisina. But I under-
stood that some of the non-official members of the old Legislative Assembly
had been taken into confidence with regard to the construction of the
hostels before the final plans were evolved. That was of course befors
my time. But still it was not without some non-official advice that the
final plans were evolved. 1f experience has proved that that advice might
have been different, it is to be regretted; but the Government did what
they could in that regard before the plans were finally approved.

. The question of the cost was alluded to at some length. Tt has also
fotmed the subject-matter of an inquiry both by the Capital Committee
which sat in 1922-23 and by others who investigated the problem, and 1
am free to admit that, if the buildings had beon completed before the war
came on, considerable savings would have been possible having regard to
the low wages and the small cost of materials that prevailed before the

¢
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wat. But, owing to reusons with which all the Honourable Members ure
familiar, it was impossible to spare any money or to find officers to execute
the work during the war. With the enormous increase in prices and in
wages after the war there was no alternative for the Government but to
face the increased expenditure if they were to go on with the scheme which
had been originally contemplated. Even now they find that they are not
able to accommodate all the officials of the various departments in New
Delhi and some doubts have been felt as to whether some new buildings
have not to be constructed in order tp provide accommodation for all the
officers, both superior and subordinate, in Raisina. The elaborate embellish-
ments that were at one time hoped for have been ruthlessly cut down
and it is believed that, after the scheme on its existing lines is completed
and handed over to the Government, the public themselves will come
fcrward and press upon the *Government various items of expenditure in
order to make some of these buildings worthy of the New Capital. But
that is in the distant future and it will be for the then non-official Members
of the Legislature to consider what steps should be taken to improve the
exterior and interior of public buildings of which all of us ought to be
proud as a nation. I have made these remarks for the simple purpose of
-explaining to the House and to the outside public that the Government
have been very vigilant in the past and have tried to reduce the cost to
the lowest possible minimum, to such good effect that those who have
intimate knowledge of the construction of similar buildings: in London and
other places are surprised at the phenomenally low cost at which we have
Leen carrying out our works in the new city of Delhi.

To come to the immediate object of the Resolution, I ask Honourable
Members, especially after the explanation which has been given by the
Honourable the Chief Commissioner and the Honourable Mr. Ley, whether
any considerable purpose would be served by the appointment of another
advisory Committee to assist the Delhi Committee in their labours. Being
a non-official myself and knowing the minds of my non-official friends.
T went into some of these questions with a view to finding out whether
it was possible to devise any machinery by which the assistance of public
orinion could be utiized in the matter of the granting of contracts, in
reducing expenditure, and so on.  But I realized that the task was hopeless,
for the simple reason that all the plans had been settled and any distur-
bance of themn at this stage would mean enormous delay and additional
-expenditure. No contracts of any value are accepted except by tender.
Responsible officials have to nccept these tenders after careful scrutiny.
and I therefore felt thau by nssociating non-officials with the Executive
snd Superintending Engincers, who are in charge of the work, or with
the Delhi Committee, nothing could be gained, while the officers who are
in charge of the work would deeply resent any interference fromn the outside
rublic in these matters, doubtless considering that suspicion was thrown
upon them by so doing. T would ask Honourable Members to remember
tbat in all these matters tenders are invited, carefully scrutinised by the
officials in charge, and only then accepted. The work is done on that
svstem and thereforc not inuch of u saving could be effected. The designs
are there and have been settled; it is therefore not to be cxpected that an
advisory committee would be of uny great use. There are several points
of conflict between the New Capital Comnmittee and the citizens of Delhi,
¢.g., in regard to the water supply, the purchase of building sites in New
Delhi, and so on. But hgrmony I belicve has recently been restored
and I should be sorry to see any further friction arise. T think, if Honour-
ahle Members take gn interest in the matter, they have it in their power

B
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by ctntinued vigilance on the Advisory Conunittec, which is tu be associated
with the Department of Industries and Labour to presa any reforms which
they may desire and bring sufficient pressurc to bear upon the Government
to see that their wishes if reasonable and arguable prevail; for it has to
be remmembered that the members of that Advisory Committee will also
be Members of the Council of State and the legislative Assembly. 1
would therefore commend the Honouruble Mr. liey’s suggestion that only
such Members as care to devote their time to this task should come for-
ward to serve on this Advisory Committee. And, if we can find Members
of both Houses who ure able to spare the time for this. purpose, I think
the. Government would be ready and anxious to seek their assistance. [f
enly Rs: 10,000 was saved as & result of their labours, I think both the
Government and the public would be extremely grateful to them. I think
therefore that the suggestion that residents of Delhi should be associated
with the New Capital Committee should be dropped at this stage. As for
cotside assistance, it is very difficult to get it. It was very difficult for
me to get Members to stay for some time when we sat in November 1922,
ind Honeurable Members will readily understand why it was so. 1t is
unlikely therefore that we can get expert engineers from outside Delhi
to oome and assist us. Besidea, as you perfectly know, no two engineers
«ver agree .on:most points. 1 think the work is being expedited smoothly
and if Honeurable Members will accept the suggestion I have offerod
with regard to the Standing Advisory Commitiee attached to the Depart-
ment of Industries and Luabour they will inspire confidence both in the
public and in the Government.

Tue HoNouraBLg Dr. St DEVA PRASAD SARVADHIKARY: S8ir, 1’
have consulted some of my Honourable friends on this side of the House
and I am prepared to fall in with the view which has been suggested. 1
would therefore, with your permission, like to omnit from my amendment
the words ** specially appointed. ’ ‘ '

Tae HoNouraBLe THE PRESIDENT: Is it your pleasure that in the
amendment moved by Sir Deva Prasad Sarvadhikary the words ** specially
appointed '’ be omitted.

This portion of the amendiment was, by leave of the Couneil, withdrawy,

Tue HovovraprE THE PRESIDENT: The amendment now stands as
follows :

*“ That the words from * be reconstituted ’ to the cnd be omitted and the following
he substituted : o :

* Be assisted in its work by an advisory committee .of non-officials till the work is
completed.’ ™’

Tne HovourasLe Mr. 8. VEDAMURTI: 8ir, as my objeoct in moving
the Resolution is merely to see tliat somehow or other nch-officials arc
associated with the New Capital Committee, I am willing to docept: the
amendment that has been moved by Sir Deva Prasad Sarvadhikary. .In
doing so I should like to point out that after all it is not an unheard-of
procedure that it is proposed to follow. ' If I may quote the instance of
Japan for the edification of the Honourable Mr. Ley, I can' tell him that
for the recomstruction of Tokio and Yokohanta, which have been ruined
by the recent earthquake, there has been constituted a Board of Construc-
tion evidently equivalent to.the New Capital Committee which is' under:
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the control of the Cabinet and which is to be assisted by an Advisory
Committee of Reconstruction composed of eight prominent mon, besides
the Cabinet Ministers, such as leaders of political parties, influential mem-
bers of the House of Peers, Privy Councillors and Directors of leading
Companies. After all, it is not un unhesrd-of procedure, it is a procedure
that is followed in other lands; and fo.the argument that hus been advanceld
by the Homourable Sir Narasimha BSarma that non-officials will be ot
practically no use, there has been the answer of the Honourable
Mr. Barron, who said that the Hailey Committec has been of much use
and that even to-day ite adviee is being taken _ .

Tr HonourabLg S NARASIMHA SARMA: 1 have mnot said that
non-officials will be of praectieally no use; on the other hand, 1 welecome
the suggestion that they should be employed for the purposc of assisting
us in the manner suggested by the Honourable Mr. Ley.
I'ne HoNouraprLe ThrR PRESIDENT: The original Resolution moved
was : :

*“This Council recommends to the Governor Ueneral in Council that the New
Capitul Commitiee, Delhi, be reconstituted with nun-official members in the majority.”

To that Resolution un amendment hus been moved:

*“ That for the words after * Delhi,’ the following be substituted, ‘ be assisted 1n
its work by an advisory commitiee of ncn-officials till the work is completed. * ™

The question is that thut amendment be made.

The motion was adopted.
The further question therefore is that the following Resolution be
adopted :

* This Council recommends to the Governor General in Council that the New Capital
Committee, Deltn, be asxisted in ite work by an advivory committee of non-officialx till

the waork s completed.”

The motion was adopted.

Tue HoNourabLk Sin NARASIMHA SARMA : 1 toke it, Sir, that the
non-otiicial advisory commuttee referred to is the Standing Advisory Com-
mittee. On that understending, 1 do not oppose.

Tre HoNourasLe tug PRESIDENT: 1 put the question to the House,
and 1 understand it accepted tho motion. ‘'he Resolution, as aumended, s
therefore carried. '

The Resolution, as nmen@ed, was adopted.

OFFICIAL BUSINESS FOR THURSDAY. THE
14t FEBRUARY, 1924.

Tne HoNouraBLE TRE PRESIDENT: Has the Honourable the T.eader
of the House any statemen$ to make as to future business?

Tur HoNouraBLE Dr. Mian 8e MUHAMMAD SHAFI (Law Member):
Sir, the next meeting of this Council for official business will be on Thurs-
day, the 14th igstant, on which.day, as already announced, motions will
be made by His Excellency the Commander-in-Chief that the Cantonment:
Bill be taken into consideration and pagsed. There is also a motion in



168 COUNOIL .OF STAYE. [12rm Fus. 1924.

[Dr. Mian Sir Muhammad Shafi.)

the name of the Honourable Sir Narasimha Surma regarding the election
of Members for the Standing Committee to advise on questions relating to
emigration in the Department of Eduocation, Health and Lands, and a
motion by the Honourable Mr. Crerar regarding the election of u member
of the Standing Publicity Committee in place of Sir Purshafamdas Thakur-
das who has ceased to be a ‘Member of this Council. Thereafter, as you
announced yesterday, Sir, there will be olections to the departineatal
Advisory Committees. 1 am not at present in a position to make any
announcement as to the officisl business which may be brought before the
Council on Tuesday, the 19th us the agonda will depend on the progress
made with legislation in another place during this week.

Tue HoXouraBLe o PRESIDENT : That finishes the business of the
day. 1 therefore adjourn the Council till:11 a.m. to-morrow.

The Council then adjourned till Eleven -of the Clock on Wednesday,
the 13th February, 1924.





